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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERAHBAD BENCH:

AT HYDERABAD

0.A.N5,1445 OF 1996,

DATE OF ORDER:25+1-1999,

BETWUEEN:

1 . My .P.S .R-Gandhi.
2, D.Choudhury.

and

1. Union of India, rep. by its
Secretary, Department of Science
and Technology, Ministry of S & T
Technology Bhavan, New Mshrayali Road,
New Delhi-110 Q16.

2. Surveyor General of India,
Survey of India, Hathi Barkala Estate,
Dehra Dun-248 001.

3. The Director, South, Sauth Eastern
Circle, Survey of India, Uppal,
Hyderabad.

4. The Daputy Surveyor Genaral, Survay
Training Institute, Uppal, Hyderabad.

.... Responde

COUNSEL FOR THE APPLICANTS::: Mr.S.GCopal Rao
COUNSEL FOR THE RESPONDENTS:: Mr.B.Narasimha

CORAM:

THE HMON'BLE SRI R.RANGARAJAN,MEMBER (ADMK)
AND

.o Applicaht

L)

nts

$harma

THE HON'BLE SRI B.S.JAI BiRAMESHWAR,MEMSER{JUDL)

-

: BROE R
ORAL DEDEH(PERHUN'BLE SRI R.RANGARAJAN,MEMBER

(A) )

Heard Mr.S.CGopal Rao, lsarned Counsel flor the

Applicant and Mr.B.Narasimha Sharma, learned

Counsel for the Respondents.

Standing
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2. There are two applicants in this 0A. B
are Surveyors. The first applicant is workin
No.S3 Party(SSEC) and the second applicant is

in No.39 Party(STI) as Surveyars in the Surve

158

bth
g in
working

y of

India, Uppal. The Recruitment Rule for the [fficer

Surveyors was issued by notification No.18-46
(Vol.11), dated:27-4-1983-(Annexure.VII, page}
the OA), As per that notification, the short
and commsncement of the notification reads ap

"These rules may be called the Survey

/75-5MP
44 to
title

belouw:=

of India, 0fficer Surveyor Recruitmenjt

Rules,1983, and they come into force p
the date of their publication in the
0fficial Gazette."

J. As per that notification, the post of |[Ufficer

Surveyor is to be filled to éhe extent of 75% bej_

promotion quota and 25% on the basis of competitive

examination. The present OAR is in regard to

the

mode of filling up of the 75% promotion quota. Henca,

the rule governing 75% promotion quota as stipulated

in the notification dated:27-4~1983 is reprpduced

be low for convenience:-

“Promotion
i) 75% of the promotion quata

By selection from Surveyors,
Survey Asst., Scientific Asst.,
Geodotic Computors and DOraughts-
man Oivision.I with B years
regular service in the respectivg
grade, including service, if any,
rendered in the selection qQrade
of the above categories of posts

4. From the above extract, it is evident that the

post of Officer Surveyor to the extent of 5% is to be
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filled from five categories. They arei-
1. Surveyors;

2. Survey Assistants;

3. Seientific Assistants;

4, Geodotic Caomputors; and

5. Draughtsman Divisian.I,

“All the employees belonging to thgss cate
should put in 8 years of regular service
respective grade including service, if an

in the sslection grade of the above categ

posts for consideration to the post of OF

5. The IVth Pay Commissien had recomme
re-structuring of the cadres with a vieu
the promotional opportunities of the empl
elsa re-structuring on the basis of the f
nature of posts. That recommendation uas
and bhsnce, Uepartmsntal Order basaring No.
Strength, dated:15-4-1996, of the wvarious
af thé employess of the department was is
structuring the cadre. From this proposa
seen that there is a promotional post of
Draughtsman (fs.2000-2606/~), Group-'B' num
36 posts over and above tha category of U
Division-=I (%.1400;3600/—), whose strengt
revised to 300. There aralofher'categori
in that order which are not ralsvant for
of this CA, It is stated thét tha neuly
post of Chief Draughtsman would be dabi te

non-plan expenditure,

G Subsequently, a Departmenﬁal Order

Ho.315/709-5Strength, dated:30-5-1996 was

O
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In this the Officer Surveyor, whi di'is thi
promptional post For‘uhich the Radruitmant
Rule was issued by Order dated:27-4-1983,| uas
shown as having a revised strength QF 474, The

oy

post of Surveyor/Survey Assistant/Scientific
Assistant/Geodstic Cnmputof, were also reyised
as-sthn in that Order dated:30-5-1996. Theresafter,
another Oepartmental Order bearing No.W-696/709-
Strength, dated:6-8-1936, was issued combining

certain categories and indicating the revised

strength of the five categories mentioned| as abovs.

7. The applicant in this 0A submits as| follows:i-

i) The post of Officer Surveyor has bepn reduced
by taking out 36 posts from that category and is
treated to‘be a promotional;nét for Draugnhtsman
Grade-I. Thus promotional prospects of these two

applicahts herein who are Surveyors have pbesn raetarded.

ii) The strength of the Officer Surveyops cannot
be reduced and the Rscruiﬁment Rule for Officer
Surveyors cannot be amended by executive prders
unless it has Been brought on the statute| book as
the earlier Recruitment Rule for OfFficer purveyor

was 1ssued undsr Articla-309 of the Constitution,

iii} The above proposals inflict injury [to the
applicants hsrein, wheo are Surveyors aspiring to
‘becoms Bf ficer Survéyors in accordance wijth the
Recruitmant Rules of 1983,

N
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iv)  Even if the newly created posts of
Draughtsman are taken as additional posts
promotion of Junior Draughtsman Grade-I,

junior Draughtsman Grade-I, junior to the

Tl

Chief
for
the

Surveyors

(i.e., the applicants herein) are being promoted

to Group-'8', uvhich is not called for and

‘not allowed in the Judgments of the vario
Tribunals.
8. The learned Counssl for the Resbonde

submits as follows:-

i)
Drauéhtsman as mentioned in the letter da
has not been taken gut from the total str
Officer Surveyors, which was existing ear
issua of the letter dated:19-4-1996. As

fact the post of Officer Surveyor which u
338 has bsen increased to 474 as per the

Order dated:30-5-1996 dus to a cadre revi
Surveyors havé been bsnsfited by more nﬁm
in the post of Officer Surveyor compared

strength earlier to the issue of the lett
30~5-1996. Haence, the applicants have bs
very much by revision of the cadre streng
Surveyor to the extent of 474, The aﬁpli
tention that the junior Draughtsaman Grade
junior to the applicants herein, are bain
to the Chief Oraughtsman, a Group'B' post
no relevance to this issue as both belong
By creating the post

functional spheres.

Oraughtsman by the Order dated:19-4-1996,

T~
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are in no way put to a disadvantage. The
dents Purther submit that the pdst of Off
Surveyor will be fillec in acqardance wit
Recruitment Rules of 1983 till the same i
in sccordance with the rulgs. 5o far no
te the post of LChief Draughtsman has been
the applicants arz in no vay affected bac
the reasons stated above. It is also sta
the respondsnts that, as per the combined

list of the five categories of the smploy

for congideration for promntipn to the po

Officer Surveycr, employees upto serial nf

already been promoted regularly. Employe

serial no.161 had bsen promoted on adhoc
applicant no.! stands at serial no.104 an
been promoted on adhoc basis as Officer 3
Valready. The ‘applicant np.2 stands bayon
no.300. The list is preparaed only upto s
The case of the applicanﬁ no.2 will be co
gither for regular or adhoc promotion as

turn arises,

ii) In view of the above, there is nom
this 0A. Hence, the DA has to be dismiss
9. The crasation of new posts of 36 as

Draughtsman in tarms of the 0Pfice. Order
19-4~1996, does not in any way affect ths
herein as they are not in the category of
They are in the cadre of Surveyors.

men.
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6n 18-4-1996 was not reduced by the careation of

the Chief Oraughtsman posts to the extent|of 36
numbers, The appiicants cannot guestion the crea-
tiocn of posts of Chief Dralightsman just because

some of the Oraughtsman Grade-I, who are likely to
be promoted as Chief Oraughtsman have joiped later
than them, as thelapplicants has no channal of pro-
motion to the post of Chief Oraughtsman ag they
belong to different category and not toc the categery
of.Draughtsman. 'The atrength of Officer Jurveyor
has neot been reduced and infact the strength has basn
increased. Hence, we find no reason to sgt aside
the Departmental Orders dated:19-4-19396, 30-5-1296
and 6-8-1936. 0On that score itsslf the 04 is liable

to bs dismissad.

10. The only point for consideration in| thia DA
is,‘uhetﬁer the Draughtsman Grade-l can bg omittsd
for promotion to tha post of Officer Surveyor. 3o
Par the Recruitment Rule of 1983, is not amended in
aceordance with the rules, the'nggghtsman Grade=I
are eligible for consideration for promotion to the

post of Officer 3Surveyor..

1. In vigw of uvhat is stated above, thg 0A is

dismissed subject to the observations made above.
No costs.

&\W |
= TAMESHWAR ) ( R.RANGARAJAN ) 1
MEMBER (JUBL) ME MBER(ADMN) |
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Dated:this the 25f€h day of January,1999
Dictated to steno in the Upen lourt ﬂMﬂY
: P &
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